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The following Bill was introduced in the Andhra Pradesh
Legislative Assembly on 7 February, 2024.

L. A. Bill No. 5 of 2024

A BILL FURTHER TO AMEND THE ANDHRA PRADESH ASSIGNED
LANDS (PROHIBITION OF TRANSFERS) ACT, 1977.

Be it enacted by the legislature of the State of Andhra Pradesh in the
Seventy-Fifth Year of Republic of India as foliows:-

1. (1) This Act may be called the Andhra Pradesh Assigned Lands Short title
(Prohibition of Transfers) (Amendment) Act, 2024, oI ansl

commencement.
(2) Itextends to whole of the State of Andhra Pradesh.

(3) (i) Section 2 (i) of this Act shall be deemed to have come into
force w.e.f 29" January,2019.

(i) Section 2 (ii) of this Act shall be deemed to have come into
force w.e.f. 17" September, 2021.

2. Inthe Andhra Pradesh Assigned Lands (Prohibition of Transfers) Act, Amendment

of section 3.
1977, in section 3,-

Act No.9 of
1977.
(i)  forsub-section(1) the following shall be substituted, namely,-

J-471 [1]
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“(1) Where before or after the commencement of the Principal
Act (Act 9 of 1977), any land has been assigned by the Government
to a landless poor person or homeless poor person for purposes
of cultivation or as a house site, the same shall be subject tc a
condition of non-alienability as prescribed under this Act as
amended from time to time.

Provided that any alienation within the prescribed period of
non-alienability would render the assignment and consequentia!

conveyance if any, void.”

(i)  After sub-section (1) as so amended, the following shall be
Inserted, namely,-

“(1A) Notwithstanding anything to the contrary contained in the

in any other law for the time being in force including any terms
and conditions of any grant/patta, by whatsoever name called,
whether under Board Standing Orders or otherwise, the assignee/
beneficiary of a house site shall be entitled to freehold rights to
the house sites 10 years after the date of assignment.

Provided that the assignee shall be entitled to such free hold
rights only if he/ she constructs the house within the time frame

prescribed under the grant/ patta unless extended otherwise.

(1B) At the time of assignment of house site or at any time
thereafter, whether the assignment of house site is made prior to
coming into force of Act 35 of 2021 or otherwise, the State shall
execute a Conveyance Deed for the house site conveying the
accrual of freehold rights in future (effective from the date of
completion of 10 years from the date of assignment) subject to
compliance of section 3 of the Andhra Pradesh Assigned Lands
(Prohibition of Transfers) Act, 1977.

Explanation:

(i)  The statutorv rules prescribing issuance of NOC in favour of

assignees or their legal heirs shall not be applicable to instances



(2)

(Amendment) Ordinance, 2024, is hereby repealed.

Notwithstanding such repeal. anything done or any action taken
under the said Ordinance shall be deemed to have been done

or taken under this Act.
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where conveyance deeds are executed in accordance with the
provisions of this Act.
(i) Inall other cases, the procedure prescribed under the statutory
rules shall be complied with.”
3. (1) TheAndhraPradeshAssigned Lands (Prohibition of Transfers) Repeai snd
savings.

Ordinance No.1
of 2024.
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STATEMENT OF OBJECTS AND REASONS

In pursuance of the flagship programme “NAVARATNALU -
PEDALANDARIKI ILLU,” the Government of Andhra Pradesh distributed

over 30.65 Lakhs house site pattas to eligible beneficiaries across rural
and urban areas under saturation mode. This inclusive initiative,
commenced in 2020, aims to provide housing for the homeless poor,
without any discrimination based on caste, creed, or religion.

Over the course of this initiative, the Government sanctioned more
than 22 Lakhs houses, allocating Rs 1.8 Lakhs per house for construction
to each beneficiary. To further boost housing construction, an interest-
free loan of Rs.38000/- has been extended (o every beneficiary. Currently,
the construction is progressing rapidly, with more than 8 Lakhs houses
already completed.

The Government's objective is to create a valuable asset in the
form of a house, which can subsequently be utilized for securing loans
from banks and financial institutions. However, several impediments hinder
the smooth realization of this goal, including the perpetual condition of
non-alienability imposed under the ‘D’ form pattas, the procedure of
obtaining NOC from the Revenue Department and APSHCL, and the
necessity of registered documents for securing loans from financial
institutions.

To overcome these impediments, the Principal Act, 1977 (Act 9 of
1977) was amended by the Andhra Pradesh Assigned Lands (Prohibition

of Transfers) (Amendment)Act, 2021 (Act No.35 of 2021) conferring
alienable freehold rights to the original assignees and legal heirs of the
original assignees and limiting the condition of inalienability to only ten
years ( from the earlier time limit of twenty years) from the date of grant of
assignment of house sites. Further, the original assignees and legal heirs
were enabled to secure documents from the Tahsildar certifying the
freehold rights on such completion of ten years from the date of assignment
as prescribed under the statutory rules in G.O.Ms.Ne¢. 314, Revenue
(Lands-l) Department, dated 11.11. 2021.
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Nevertheless, the unavailability of registered documents and the
cumbersome procedure involving awaiting the completion of ten years
from the date of assignment has been a hindrance upon the assignees to
secure a valuable asset with due documentation at the initial stage of
assignment itseif. The present amendment proposes conveyance of right
to freehold the property in future, after completion of ten years from the
date of assignment.

In light of the persistent challenges faced in this regard, the
Government is committed to reviewing and streamlining the processes to
ensure the effective implementation of the program and the realization of
its noble objectives. In order to achieve the objective of the Government
to transfer house site lands to constitute a realizable asset of value in the
hands of the assignees right from the date of grant of such house site
patias, ihe Goveinment resoived io amend the Principal Act turther to
enable issuance of conveyance deeds indicating the entitlement of the
beneficiaries to such free hold rights over the said property. This would
reassure the citizens, mostly the women in whose names the house sites
are granted, about their entitlement to full freehoid rights over the property
subject to compliance with condition of nonalienability for a period of ten
years from the date of assignment. This would also disincentivize any
possibility of unregistered transfers of the house-site pattas within the
period of ten years from the date of assignment. Since such property
rights are invaluable holding in the hands of the assignees, and the houses
are being constructed at rapid pace, there is immediate action
necessitated in the subject matter which cannot suffer any further delay.
The possession of a formal conveyance deed from the State in regard to
the property rights is a matter of urgent requirement for the assignees to
feel secure about the houses which are already at various stages of
construction with lakhs of assignees having already constructed and
occupied the same.

Sections 2 (i) and (ii) of this Act are proposed to be given
retrospective effect i.e., with effect from the date of commencement of
the Act 11 of 2019 (29.01.2019) and Act 35 of 2021 (17.08.2021)
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respectively so as to incorporate the consequential provisions

necessitated pursuant to such Amendments.

Accordingly, it has been decided to amend the Andhra Pradesh
Assigned Lands (Prohibition of Transfers) (Amendment) Act, 2024.

As the Legislature of the State of Andhra Pradesh is not then in
session, having been prorogued, and it has been decided to give effect
to the above decision immediately, the Andhra Pradesh Assigned Lands
(Prohibition of Transfers) (Amendment) Ordinance, 2024 (A.P. Ordinance
No. 1 of 2024) was promulgated by the Governor on 26% January, 2024,
which was published in Andhra Pradesh Gazette dated 26% January, 2024.

The bill seeks to replace the said ordinance and to give effect to the

above decision.

DHARMANA PRASADA RAO
Minister for Revenue, Registrations & Stamps



7" FEBRUARY, 2024] ANDHRA PRADESH GAZETTE EXTRAORDINARY

MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 2 of the Bill authorize the Government to issue notifications
in respect of the matters specified therein and generally to carry out the
purposes of the Act.

All such notifications issued, which are intended to cover the
matters mostly of procedural in nature are to be laid on the table of the
both Houses of the State Legislature and will be subject to any modifications

made by the Legislature.
The above provisions of the Bill regarding delegated iegisiation

are thus of normal type and mainly intended to cover matters of procedure.

CHARMANA PRASADA RAOC
Minister for Revenue, Registrations & Stamps
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE
AND CONDUCT OF BUSINESS IN THE IE ANDHRA PRADESH
LEGISLATIVE ASSEMBLY.

The Andhra Pradesh Assigned Lands (Prohibition of Transfers)
(Amendment) Bill, 2024, after it is passed by the Legislature of the State
may be submitted to the Governor for his assent under Article 200 of the
Constitution of India.

DHARMANA PRASADA RAO
Minister for Revenue, Registrations & Stam ps

Dr. P.P.K. RAMACHARYULU,
Secretary General to State Legislature.
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